201 Re. Adjournment Motion

THE DEFUTY MINISTER IN THE
MIiNISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The im-
port of rayon grade wood pulp for the
production of rayon tyre cord is at pre-
sent cana'ised through the STC and the
position regarding its availability is
difiicult as no ofiers have been received
bv the STC in respoisc to the tender
fioated by it. There 1s ot present 2 short-
fall of wheur 25% in the availability.
All wonues are being  explored to en-
sure s adeqguaie availability  for  the
produciion of rayon tyre cord for indi-
genous eonsumption,

(A this stage some persons shouted
from the Visitor's Gallery and attempi-
ed 1o throw some leaflets from there on
the fleor of the House).

18,92 hrs.

RE. ADJOURNMENT MOTION
(Query)

MR, SPEAKER : Now, Papers to be
laid on the Table. Shri K. R. Ganesh.

SHRI S. M. BANERIJEE (Kanpur) :
Sir. 1 have given notice of an adjourn-
ment motion. Tomorrow is the last day
of the session.

MR. SPEAKER : Adjournment mo-
tion can be given if the matter is of
very recent origin. It is continuing for
the last one week. Every day it is being
given and 1 am rejecting it. So, do not
trv to repcat the same.

SHRI S. M. BANERIJEE : Tomorrow
is the last day of the session. The strike
of the lccomen is still continuing. Shri
Sabapathy is here in New Delhi. Let
the Railway Minister initiate negotia-
tions with him so that an agrcement
could he rcached and the strike with-
drawn. The workers allege that some
of the assurances that were given to
them have not teen implemented
(Interruptions)

MR. SPEAKER : If the strike can be
seftled by shouting at each other, I
;:-ﬂl sit quiet for half an hour or an

our,

ot s fagrdt awadt  (m=ifee)
F9 BIIA F1 F3¥ TR AW ¥
T8 B9 fF gw 9, gw AR fx Wa
F art A s sfews oAy & ary
¥ o1 MFe N 298 9T ST AT
FaA F AHA HGAT a%asT 3 |
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MR. SPEAKER. : You bring all these
motions every day, sometimes under
Rule 377; sometimes in the form of
Call Attentions. If you only want to
shout, if you do your duty in this
fashion. vou do it outside. Don't do it
in the House.

I quite appreciate your anxiety about
the strike; 1 quite appreciate your an-
xiety aboui the gzreai inconvenience
caused to the people. I have been giv-
ing vou opportunitizs to raise this mat-
ter throughout in the last few days,
either in one form or other. Now, the
House is going to adjourn sine die
tomorrow. I will ask both the Minis-
ters to come out with comprehensive
statemenis tomorrow.

May I then also have the last parting
request to you. I can do it tomorrow. ..

SHRI ATAL BIHARI VAJIPAYEE :

Tomorrow, not today.
weq@  WENER A AT AT §

faw faa a7 aw7re & srgq o faa
TITET g2 WIEAl |

I am verv much convinced.

SHRI B. V. NAIK (Kanara): To-
morrow being the last day, may I re-
quest that ihe Ministers concerned

should be oresent here when we make
submissions under Rule 3777

MR. SPEAKER: Now, papers to
be laid.

Mr. Ganesh.
12.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF COMPTROLLER & AUDITOR
GENERAL FOR 1970-71, CENTRAL EXCISE

(1ITH AMENDMENT) RULES AND
NOTIFICATIONS

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to lay
on the Table :

A copv each of the following
parts of the Report of the Com-
ptroller and Auditor General of
India for the wear 1970-71 —
Union Government (Commer-

(1)



